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Record of Proceedings

Learned senior counsel for the petitioner submitted that IA has been filed seeking
permission to withdraw the present petition. He further submitted that since the
petitioner has terminated the PPA vide its Notice of Termination dated 28.4.2015, the
present petition has become infructuous. Learned senior counsel requested to grant
permission to withdraw the petition.
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2. Learned counsels for the parties submitted that termination of the PPA is
premature and misconceived. The application for withdrawal of the petition on the
ground of termination of PPA vide notice dated 28.4.2015, was filed before the
Commission even before the notice terminating the PPA could be served to the
respondents. They further submitted that the very next day of the date of purported
notice, on 29.4.2015, the petitioner filed Civil Suit No. 1180 of 2015 before Hon ble
High Court of Delhi in which the petitioner prayed for declaration that the termination
notice dated 28.4.2015 is valid and binding on the parties. Learned counsel submitted
that till the Hon ble High Court pass a decree in the said suit, the petition may not
become infructuous on the ground of the PPA having been terminated vide notice
dated 28.4.2015.

3. Learned counsel for UPPCL submitted that UPPCL has no objection for
withdrawal of the petition if it is a withdrawal simplicitor, but the petitioner cannot take
the ground of termination of PPA for withdrawal of the petition as the issue of
termination is sub-judice before the Hon ble High Court.

4, Learned senior counsel for the petitioner submitted that the petitioner is only
withdrawing the petition which it filed for certain relief under ‘Change in Law’ and if it
does not succeed before the High Court, it will again approach the Commission in
accordance with law.

5. After hearing the learned senior counsel for the petitioner and counsels of the
respondents, the Commission directed them to file their written submissions by
19.6.2015.

6. The Commission directed the petitioner to place on record all relevant documents
including a copy of appeal filed before the Delhi High Court seeking validation of the
termination notice dated 28.4.2015 by 19.6.2015.
7. Subject to the above, order in the petition was reserved.
By order of the Commission
Sd/-

(T. Rout)
Chief (Law)
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